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BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

 

 
EXECUTION APPLICATION NO.15 OF 2025 

IN 
OA NO. 04 OF 2013  

IN THE MATTER OF 

SONYA GHOSH                    …..      APPLICANT 

VERSUS 

STATE OF HARYANA AND OTHERS             …..   RESPONDENTS 

 

REPLY ON BEHALF OF RESPONDENT NO.1 I.E. STATE OF 

HARYANA  

 

MOST RESPECTFULLY SHOWETH: 

1. That present reply is being filed through Sh. Subhash Chander 

Yadav, Conservator of Forest, South Circle, Gurugram, who is 

authorised to file present reply on behalf of Respondent No.1 

(State of Haryana).  

2. That in the Original Application No. 04 of 2013 filed by applicant 

Sonya Ghosh before the National Green Tribunal, the Hon'ble 

Tribunal in its order dated 23.10.2018 ordered as under: - 
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"25. We may now deal with the issue of what are the illegal 

constructions in violation of notification dated 07.05.1992.  

26. The Notification dated 07.05.1992 also refers to the area 

shown as forest land. According to the State of Haryana 

itself, the area covered by Notification under Sections 4 

and 5 of the PLPA Act is treated as forest land by the State. 

Area covered by PLPA notification is also part of the above 

table. Moreover, in the judgment of the Hon'ble Supreme 

Court in M.C. Mehta (supra), after referring to earlier 

judgment in T.N. Godavarman Thirumulpad Vs. Union of 

India & Ors.2, it was made clear that area covered by the 

Notification under Sections 4 and 5 of the PLPA Act was to 

be treated as Forest Area. 

27. In view of above, any construction raised on the forest area 

or the area otherwise covered by Notification dated 

07.05.1992 without permission of the competent authority 

(after the date of the said Notification) has to be treated as 

illegal and such forest land has to be restored. 

28. We order accordingly." 
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3. That the PCCF (HoFF) Haryana had submitted the report of 

Committee constituted vide orders of Additional Chief Secretary, 

Govt. of Haryana, Forest & Wildlife Department, No. 1495-Ft-I- 

2019/2013 dated 08.07.2019 in compliance of order dated 

23.10.2018, to the Hon'ble National Green Tribunal vide letter no 

D I-490/6213 dated 18.06.2020 and D I-490/7242 dated 

25.08.2020. The copies of the reports are annexed as 

Annexure-R-1 & Annexure-R-2. The same had been accepted 

by the Hon'ble Tribunal.  

4. That the committee constituted identified the violations in areas 

covered by Aravalli Notification dated 07.05.1992 and the 

Government Departments responsible were directed for taking 

necessary remedial action. This Hon’ble Tribunal vide its order 

dated 26.08.2020 had directed for prompt action for removal of 

violations/encroachment in the area covered. Further, in its order 

dated 22.09.2021, this Hon’ble Tribunal has observed that  

“…neither the action taken is adequate nor is information 

furnished complete. It is not clear whether the illegal 

constructions have been demolished, which step is important in 

addition to initiating prosecution and issuing show-cause notices.
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5. That the action taken report on the aforesaid matter regarding the 

number of identified violation/ unauthorized structures from areas 

covered under the Aravalli notification dated 07.05.1992 for District 

Gurugram is as under:- 

S.N. Department 
No of Violations 

reported 
Status of Violations 

1. Forest 

Department 

52 violations in 

PLPA section 4 

and/or 5 area 

identified and 

reported by Forest 

Department. 

 

Additional 27 

violations were 

identified by Forest 

Department in 

forest areas 

subsequently.  

- Out of 52 initially 

identified violations 9 

nos. of violation were 

removed previously.  

- 15 nos. of farmhouses 

were removed in Gwal 

Pahadi and Haiderpur 

Viran on 25.08.2021 and 

26.08.2021 (~15 Acre),   

- A Juggi Cluster in Ghata 

(~10 Acre) and a 

Nursery established on 

PLPA land was removed 

on 27.08.2021. 

- Encroachments were 

removed from un-

classed forest land at 

Kadipur (2 Acre) on 

10.08.2021 and Basai  
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on 22.08.2021 (~2 

Acre) 

- 14 no. of violations were 

demolished on 

18.10.2022 and 

20.10.2022 in 

Gwalpahadi  (~30 

Acres) 

- 4 nos. of farmhouse 

were demolished in 

Raiseena on 

29.11.2022. (~4  Acres)  

- Out of 52 reported 

violations, in 2 cases, 

approval under Forest 

Conservation Act, 1980 

has been obtained. 

- 17 cases are pending 

adjudication in the 

Courts 

- 6 nos. of violations are in 

the nature of 

Temple/Dargah and 

reported to be 

constructed before 

PLPA notification in 

1970.  
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- In 8 cases, Revenue 

authorities have been 

requested to demarcate 

the forest area to 

establish the violations. 

1 case is of residential 

cluster (Shikohpur Kumhar 

Basti), Notices has been 

given. Action will be 

undertaken to remove the 

violations.  

 2 cases are of Government 

Institutions and have been 

issued notices. (Bhondsi 

Jail, Indian Oil)  

 

The status report submitted by Divisional Forest Officer 

Gurugram is annexed as Annexure-R-3. 

6. That in the status report of Divisional Forest Officer, Nuh district, 

it has been reported that there is firing range of CRPF in forest 

area but there is no construction on the land. The Status Report 

of Divisional Forest Officer, Nuh district is annexed as 

Annexure-R-4. 

7. That in the status report of Divisional Forest Officer, Faridabad, 

it has been reported that illegal constructions have been razed 

R-1

R-2
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in an area of 1331.37 acres by demolition at 118 locations (out 

of 123 locations where violation reported) and in 5 locations 

noticed have been issued. The copy of Status Report of 

Divisional Forest Officer, Faridabad is annexed as Annexure-R-

5.  

8. That it is submitted that the actions have been taken for removal 

of violations at some places but more actions are required for 

removal of violations completely.  

 

In view of submissions made herein above, this Hon’ble 

Tribunal is requested to grant six months’ time for completely 

removal of violations as due procedure of giving proper notices has 

to be followed before demolition of illegal structures. 

                                         
 

Dated: 15.10.2025       (SUBHASH CHANDER YADAV, IFS) 
Place: New Delhi                         Conservator of Forest,  
                                                           South Circle, Gurugram 
                                                          for Respondent No. 1 

 

              

 

 

R-3
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

EXECUTION APPLICATION NO.15 OF 2025

IN

oA NO. 04 0F 2013

IN THE MATTER OF

SONYA GHOSH APPLICANT

VERSUS

STATE OF HARYANA AND OTHERS RESPONDENTS

AFFIDAVIT

l, Subhash Chander Yadav, lFS, Conservator of Forest, South Circle,

Gurugr?ffi, aged about 56 years do hereby solemnly affirm and state

as under:

1. That I am authorized representative of Respondent No.1 in

present case. I am well conversant with the facts and

circumstances of the case, therefore, I am competent to

swear this affidavit.

2. That I have read the contents of accompanying reply which

has been drafted under my instructions.

3. That annexures are true copy of their originals.

DEPONENT

Conservator of Forests
South Circle, Gurugram

I

araaa
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VERIFICATION

Verified that the contents of above affidavit are true and correct

to my knowledge and on the basis of information derived from the

Official record which I believed to be true and no material fact has been

concealed therein.

DEPONENT

Conservator of Forests
Scuth Circte, Curugra;
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.{ction Taken Report in O.A. No. 0112013 Sonl'a Ghosh Vs. Statc of Han ana & Others

and Han ali \\ elfare Societl' Vs. []nion of India & Ors.

1'he Original Application No. 04 of 2013 has been filed by applicant Sonya

Ghosh before the National Green Tribunal on 12.09.2013. The Hon'ble Tribunal in its order

dated 23.10.2018 whereas it has been ordered as under:-

"25. I4/e may nots deal with the issue of what are the illegal consftuctions in violation of

notilicot ion dated 0".05. I 992.

26. The Notification dated 07.05.1992 also refey t the area shown as.forest land. According

R) tha ,Stote o/ Haryana itself the area covered by Notification under Sections 4 and 5 ofthe

PLPA Act is treated as forest land by the State. Area covered by PLPA notification is also

pctrt of the above table. Moreover, in the iudgment of the Hon'ble Supreme Court in M.C'

Mehta (supro). after referring to eorlier judgment in T.N. (iodavarman Thirumulpad vs.

{lnion r.tf tndiu & Ors.2, it was made clear that area coyered by the Nolification under

Sectktns 1 und 5 oflhe PLPA Act rtos lo be treated as Forest Araa.

27. In t'iev, ofabove, any construction raised on the.forest area or the area otherwise covered

by Notification dated 07.05.1992 without permission oJ-the competent authority (after the

tlate of the said Notiftcqtion) has to be fteated as illegal und such.forest land has to be

restoretl.

28. We order occordingly."

Accordingly, the PCCF (HoFF) Haryana had submitted the report of

Committee constituted vide orders of Additional Chief Secretary, Govt. of Haryana, Forest &

Wildlife Department, No. 1495-Ftl- 2Ol9l2O13 dated 08.07.2019 in compliance of order

dated 23.10.2018, to the Hon'ble National Green Tribunal vide letter no D I-490/6213 dated

18.06.2020 andD I-49017242 dated25.08.2020. The same had been accepted by the Hon'ble

Tribunal. In the report, the committee had identified the violations in areas covered by

Aravalli Notification dated O7 .O5.lgg2 and the Government Departments responsible for

taking necessary remedial action. NGT in its order dated 26.08.2020 had directed for prompt

action for removal of violations/encroachment in the area covered. Further, in its order dated

22.09.2021 NGT has observed that

" ...neilher tha trction taken is adequate

whether the illegal constructions hae

nor is information ./irrnished complete. Il is not clear

bcen demolishctJ. whiLh slep i\ importanl in addition

Annexure R-1
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to initiating prosecution and issuing show-cause notices. The action taken report on the

aforesaid matter regarding the number of identified violation/ unauthorized structures from

areas covered under the Aravali notification dated 07.05.1992 for District Gurugram is as

under :-

S.N. Department
No of Violations

reported
Status of Violations

I Forest

Department

52 i,iolations in PLPA

section4and/or5area
identified and reported

by Forest Department.

Additional 27 violations

were identified by Forest

Department in forest

areas subsequently.

Out of 52 initially identified
violations 9 no. of violation were

removed previously.

15 no of farmhouses were removed

in Gwalpahadi and Haiderpur Viran
on 25.08.2021 and 26.08.2021 (-15
Acre),

A Juggi Cluster in Ghata (-10 Acre)
and a Nursery established on PLPA

land was removed on 27 .08.2021.

Encroachments were removed from

un-classed forest land at Kadipur (2

Acre) on 10.08.2021 and Basai on

22.08.2021 (-2 Acre)

14 no. of violations were demolished

on 18.10.2022 md 20.10.2022 in
Gwalpahadi (-30 Acres)

4 no of farmhouse were demolished

in Raiseena orr 29.1 1 .2022. (-4
Acres)

Out of 52 reported violations, in 2

cases, approval under Forest

Conservation Act. 1980 has been

obtained.

l7 cases are pending adjudication in

the Courts

6 no violations are in the nature of
Temple/Dargah and reported to be

constructed before PLPA notifi cation
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in 1970.

In 8 cases. Revenue authorities have

been requested to demarcate the

forest area to establish the violations.

I case is of residential cluster

(Shikohpur Kumhar Basti), Notices

has been given. Action will be

undertaken to remove the violations.

2 cases ate of Government

Institutions and have been issued

notices. (Bhondsi Jail , Indian Oil)

T[t;Ato" t"k"" rep*t *rb-itted by all concerned departments in their areas of jurisdiction

is given below:

1 Forest Department' Gurugram:

Forest Department, Gurugram had identified 52 violations in areas enclosed under

section 4 & 5 of the Punjab Land Preservation Act (PLPA) 1900. The show-cause

notification had been issued to all violators. It is submitted that in the interim' Hon'ble

Supr.eme court was hearing a special Leave to Appeal No'1220-72211 2017 in the matter

of ,,Municipal Colporation Faridabad v/s Khori Gaon Residents Welfare Association and

others,'where the substantial subject matter was same as is in case ofSonya Ghosh versus

state of Haryana & others. In the matter of c.A. Nos.l0294/2013, 11000/2013,

8173t2016,845412014, W.P.(C) Nos. 1008/2021 and 103112021 in sLP(c) no.7220-

722112017 Supreme Court vide its interim order dated 20.09.2021had observed that

,,...These malters involve issue regarding forest and non-forest land in reJbrence to

interplay between provi,\ions of the Puniab Land Preservotion Act, ]900; Forest

Oonsarvation Acl, 1980 "

Later in the matter C.A. No. 10294/2013 titled "Narinder Singh & Ors vs Dinesh Bhutani

& Ors" Supreme Court in its judgement daled21.07.2022 has held that

,'61. Thus, y,e hold that the lands covered by the special orders issued under section

1 of PLPA have qll the rrappings offorest lands within the meaning of section 2 ofthe

1980 Forest Act and, thergfore, the State Government or competent quthority cannol

permit its use .for non-forest acliyities \,tithoul the prior approval of the Central

Government with effect from 25th October 1980 " "

It
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With the clear status of land notified under section 4 of PLPA, the Forest Department in all

earnestness has endeavoured to remove encroachments/violations in PLPA areas.

Summary of Current Status and Action Taken Report by Forest Department, Gurugram

against the list of52 no. violations reported earlier is as follows:

S.

N.
Particulars

No of
Cases

I Total No. of violations restored. 16

2. Total No. of permissions given under FCA 1980 by MOEF&CC. 2

3. Cases Pending Adjudication

a. Hon'ble Punjab and Haryana High Court 3

b. Hon'ble Civil Court Sohna & Gurugram 11

C, Special Environmenl Court, Faridabad 3

4.

Abhaypur, Rojka Gujjar villages and Sohna (Pahar Colony) areas under

violations where DRO Gurugram has been requested to direct the

Concerned Tehsildar to demarcate the area.

8

5.

Violations such as old temple and peer dargah which fall under section 4

or/& 5 of PLPA, 1900, where construction was done before the PLPA

notification in 1970.

6

6. Government lnstitutions. where Show-Cause notice has been issued. 2

7. Residential Cluster, Notices have been issued and action is yet to be taken 1

Total 52

A few additional violations in forest areas have also came to notice ofForest Department and

acted upon. Total areas restored from violations since August. 2021 by Forest Department in

is as under:

S.N. Particulars Area restored

I
15 no of farmhouses removed in Gwalpahadi and Haiderpur

Viran on 25.08.2021 afi26.08.2021. -15 acre

2.
Juggi Cluster in Ghata (-10 Acre) and a Nursery established

on PLPA land was removed on27 .08.2021. -10 acre

3.
Encroachments were removed lrom un-classed forest land at

Kaclipur (2 Acre) on 10.08.2021 - 2 acre

i
Encroachments were removed fiom un-classed fbrest land at

Basai (2 Acre) on 22.08.2021 -2 acre

5.
14 no. of violations were demolished on 18.10.2022 and

20.1 0.2022 in Gwalpahadi -30 acre
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s.N. Particulars Area restored

6.
4 no of larmhouse were demolished in Raiseena on

29.11.2022. - 4 acre

Total - (3 acre

The case wise report is annexed as Annexure-l

It is furlher submitted that Forest Department to take action against the

remaining violations/encroachment in forest area process of issuance of notices is

completed. 97 notices has been issued in month of February to August 2025. Further

action for removal of violationsiencroachment is being undertaken.

Ends.No. \o 63.c- Dated: lrlh/zg- f,*usram'
A copy is lorwarded to conservator of Forests. South ('ircle. Gurugram lor necessary

action.

rof Forests,
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